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(Hon. Mr. D.K. Agrawal, J.M.) WT

. The abbve two writ petitions were filed by the
petitioners for quashing the order of rewersion dated

5 - 17.8.8L whereby the applicants/petitioner were reverted
Fang? | * ~ from class III post to class IV post, However, the
respondent authoritles, by an order dated 11,4,1985, on

':fl its own, has granted the necessary relief to the petitioners

- J
.”'exc9pt the consequential benefits, It has been urged before

g'us hy the ltarned counsel for the petitioners that some

uential
baneﬁits while others have already been grant.d in pursuance

» of the order dated 11,4, l985

‘g'uf e petitioners have not been granted conseq

We hope that the respondents

~authorities shall grant the consequential benefits to the

-4y petitioners to which they are entit]ed to under the rules
3 %5 _

anduaiaﬁLavnid distrimination,

if any, with the other

.‘, * | b - ~ petitieners, as urged, within a period of three months hereof,
| fhe petmtioners ks stlll-£eel ﬂlssatlsfled can approach
. '“; | the [ribunal for the' same, - ' ‘ ' |
f-  1 273 ; The writ petitions are dlSpGSEd of in the light of
¢ QLS

vations made above without any nrder as to CDSt}ﬁﬂﬂLJ;E?
{ ! L O ' % '
T Adm, mbex, - ) & JUdl nﬁmbefd 22

Allehabad  dated. the 2Uth+August,90;
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